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Order dated 23.8.2004

Heard ghri P.K.Leanka, Advecate for the
the gpplicant and Shri S.R.Jena, AMdl,Standing
Counsel(eon whom a copy of the O.,A. has been
served) appearing on behalf of the Respondents,
By filing this 0.A. the applicant has.

ventilated his grievance that he has net been

- assorbked by the Respondents in regular Group-D

post or any other E.D. post and therefore, he

has sought for direction te be issued to
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Regpondents to implement the ;rdgr;. daﬁed} |
3.7.1998 passed by this Tribunal ip 0.A.
525/97, We have perused the order pésseﬂ by
this Bench as referred te above, In Para-b
of the order, it was directed as under s-

“In view of the above circular

we feel that this petitien Ccan '
be dispeseé by issuing a direc- '
tien to the departmental autho-
rities to consider the candida-

ture of the applidant for any

ED post to which he makes an
applicatien; provided that he

fulfils all the conditiens and

his name is either recommended

by the Empleyment Exchange eor

it is proved by him that fer

" his initial appointment as casual
lakourer his name was sponsored

by the Employment Exchange",

Admittedly the applicant has not
applied for any post all these years and
therefore, the other two c¢onditions, ie.,
his candidature to be sponsored by the
Employment Exchanée or he is to preve that

his name was sponsored by the Employment

- Exchange at the time of his appointment as

casual labourer remained without yfwwg.

it is also seen that during last six years.'
the applicant had remained in eblivien ‘
and it is only to-day, he has; by filing a
new D.A. approached the Tribunal to revive
the @ld and settled issue. As the matter
was adjudicated long back in July,1998 and
gix years'time has in the meantime glapsed
the questien whether he is entitled to be
absorbed as an ED Agent in the Department
is neo mére open to be adjudicated by this
Tripunal once again in the gard of a new DA,

In the circumstances, we hold

(/Q/'



that this 0.A. is hit by the principles of constructive
67'7 i s il res judi cata and therefere, the same is dismissed being

' 3 7 t maintainable, :
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